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Coutral Administrative Tribana-i;
Principal Bench

0.A.No.2513/97

Kon'ble Shri R.K.Ahooja, Mewber(A)

hew Delhi, this the 3 day of June, ISaS

Shri Bharat Singh Negi
A.C.O.H(G)

C/o R.G,0.-I
Intelligence Bureau Headquart.ers
hcK Delhi.

(By Shri Ms. S. Janani, Advocate)

Vs.

Union of India through
Secretary

Ministry of Home Affairs
(Deptt. of Home Affairs)
Hew Delh.i.

The Director

Intelligence Bureau
Ministry of Home Affairs
Nev,' Delhi.

Director General of Police (SAS)
P.H.Q. (SAP)
Bhopal
Madhya Pradesh.

(By Shri K.C.D.Gangwani, Advocate)

0 R D E R

Applicant

.  . . ResDondcnt;

The applicant who joined in the Special Arnied

Force (SAF) of Madhya Pradesh Police on 13.6.1961 as a

Constable went over to Intelligenco Bureau in 1.9G8

jni.tially on deputation and n'as absorbed there

pej-raanantly w.e.f. 1.7.1989. He states that he came I.o

know in 1982 for the' first time that both his home-

address and Ills date of birth had been wrongly recorded

ill his serwlce boo];. He made a rGpresentati.on dated

1 5.3.1983 for correction of the same i-dnerein he ciULrified

Lliat he had submitted his School Leax'i}'ig Certificate at

the time of his initial recruitment but despite this, the

respondents had made a wrong entry in his service book,

-liter his second i-epresenrauion in .i9o9 tie i.as a,skef.l ro
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ihci L 1.' r, cXc;iuruisli documentary pi'oof. Khereaftei the

taken up bj the Intelligence Bureau hud uoi-respondence
A

C  will"! t.he officers of the Madhya. Pi-adesh Police uhu

instead of correcting tlie date of birth froni i. l9-t0

prsyoned the date of birth to 13. G,. 1939. L.at.oj.'j Llic

M.adhya, Pradesh Police intimated vide tlieir letter dated

11.7.1996 that it may be possible to accept 1.7.1910 as

the date of birth of the applicant. L'nder compel 1 iiig

circumstances the apiplicant says that he had to a

recpiest th.at lie may be allowed to retii-e on that basis

K.e.i. 30.6.1998. He has now co.nie before this Tribunal

seeking a direction that the respondents should correct

his date of birth as 1st Jiilyj 1943 and retain him in

service till 30.6.2001.

2. The respondents No.l and 2 have filed their

reply. They have denied'the allegations of the applicant

tha.t he was not in a position to know the entries of his

sei'i'ice book till 1982. They also state that when the

matter was taken up with the Madhya. Pradeal! Police; tli.r

reply given by the M.adhya • Pradeh Police was thai a

correction was not possibi.Je after a lapse of 30 yeai^s

but that under the Police rules it may be possible to

record the date of birth of the applicant as 1.7.1940,

The respondents also denied the ' allegation of the

applicant that lie was in any way compelled to request fur

his superannuation w;.e.f. 30.6.1998.

3. I have heard the counsel on both sides. On liis

own admission the .applicant sought the correction of his

date of birth after 22 years. When no repl;, wu-s gi.ven to

Ids representation he kept quite for another six years.

If his date of birth was not changed for so long, tlie
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.dLibstLj^aeut evidence produced by liim is of no a\ail. The

evidence yroduced by the applicant is also of not very

•  hih'i evidentiary value - the School Leaving Cei-tif i cate,

hnne;(ui-8-II dated 19.9.1991, is neitlier a matricn] alrion

certificate nor a higher secondary school cci-Lifjcatc.

The school leaving certificate vas ;ilso issued in 1981.

I therefore find no fault wilh the decision of the Madhya

Pr-adesh Police that the date of birth cannot be corrected
(TwJ-

after 30 years. In fact, they have gone of tlieir way co
.

grant some benefit to the applicant by prepom^liis date
of birth to be recoixled as 1.7.1940 on the basis that no

specific date of birth was recorded and only the ycaru>^vo

nientioried at the time of his recruitment.

\
4. Finding no ground for interfei-;ence, the OA is

dismissed. No order as to costs.

1.^
(R.K.Al-

yksirilSer (A)
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